
• r:- 	/ 

'I 

71 	
CENTRAL ADMINISTRATIVE TRBtJA 

	

WI 	 GUWAHATI BENQ1 
GUWHATIO 

(DESTRUCTION OF RECORD RULES )-1990) 	S  

iNDEX 

	

• 	I 	 r.1A,/c.P No.......... 

	

• 	 ____________________ 

.rders Sheet.!?i?. . 	fr,LQ. 	..... •...... .. .Pg. •. 	• , ,.. . . . .. . to. . ..., . 	, .,, a .... 

Judgment/Order 

Judgment & Order dtd ................... Received from H.C/Suprerne Court 

'I. ....................... 

5 , ....... 

..J. 

	

A IC' t 	f'/./ L. 
s'.tL, '.#.s 	................................................s 

7 . S. 	 .4, Pg. . . J;. .. . . . . . ..... . .to......6.6#60
1

9 000  

8 . Rejoinder.. ......... .................,,,....... 

 

Any other Papers ................. ....,.,... ......... Pg ....................... to................. 

V. 1 1.'Ivlexrio of Appearance....1-...... ... ,... 

Additional Affidavit,..,.,, •...•.,........... 

Written Arments...,.......,.,,...,,. •I•tflfl•I•91••••I4bê•I••.4.••S.I...b.,...fl......,...... 

Airierideriierit Reply by Respoxdents. .................... .............. ................... 

Aniendinent Replr filed by -the Applicant...9.,. 

Counter Repl3' ............. ...,..,.,..........,....... 



!2'v 

( SEE RULE _4 
) 

FL ADMINISTRATIVE TRIBUNAL 
CUWAHATI BENCH 

CUWAHATI 

ORDER SHE ET  

Oigina1 Application No : 	 LJ Mist. Petition No. 	 '1 
Contempt Petition No. 

Re,ieu APplication 

ii Applicant (s)  

Re s pond ent 
()  

J Advocate for the Applicant (s) 

Adiocatero r  the 

tedr the Registry Date 	i 	
Order of th Tribunnl 

I 
H 

aed £ 
2drn/oJhi 

/M 	1S L L4 

- 
11.10.02 	Heard Mr.B.'.Das learned 

counsel for the applicant s ,•  

Issue notice of motion, 

1 Returnable by four weeks, List 

I on 15.11.02 for Admissions. 

Csl 
• - -- 

/ 



	

o.A.334/2002 	 : 

( • 	 • 22,11,2002 	Heard Mr.S.Dutta, learned coune: 

for the applicant and also Mr.A.Deb RyJ 

learned Sr.C.G.S.C.for the respondents, 

The respondents are yet to file 

reply. List the case again after four 

weeks enabling the respondents to file 

its reply. 

put kbim up the case on 3.1.2003 

for admission, &deavour shall be made 

to dispose of the application at the adH 
mission stage 0  

Vice.Chai rman 

Put 

bb 

c&ç 

again on 7.3.20gt 'nab1e the 
respondents 	e ply. 

31.1.2003 	Heard Mr. C, Das, learned Counsel 
tor the applicant and also Mr. A.Deb Roy, 

• 	
learned Sr. C.G..C. for the respordent. 

• 	 No reply so far filea by the respond.. 
exits. The application is admitted. Cajj 
tor the records. 

The respondents•. are directed to file 
written statnent within four weeks from 
today. 

List on 28.2.2003 for orders. 
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28.2.2003 	Heard Ms. Roy, learned counsel 

for the applicant qnd alsp r.A.Deb: 

Roy, learned Sr.C.G.S.C.frthe res.- 

pondents. 

put up again on 28.1.2003 to 

enable the respondents to fiLle wri-

tten Statement. 

L ran 

bb 

28.3.2003 ' 	Written statement hsJbeen 

filed. The case may now belisted 

for hearing on 9.5.20030 'the 

applicant may file rejoider, if 

any, within two weeks frpmtoday. 

H 

H 

AZL 
Ac 

f /1 

Vjce..Cajrman 
T 

Heard counsel for the.'rties. 

Hearing concludd. Judgrnentdkjvered 

in open Court, kept in separae sheets 

The application is al oed in 
terms of the order. No order s to 
costs. 

Vice-Chairmari • 
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CENT FAL AL)M I NI ST RAT lyE TRIBUNAL 
GUWAHATI I3ENCH 

/ 	 334 	 2002. 
/ R.A. No. 	 of 

9-5-2003. 
DATE OF DECISION 

	

L i Golak Chandra &Jain & 18 othe's 	. . 	. pPLIcNT(S. 

By Advocate Sri B.C.DaS. 	. . . . 	.. , 
ADVOCATE FOR THE 
k.PPLICA.NT(S). 

- VERSUS 

union of India & Ors. 	, , 	 . 0 

	 0 0 	 0RES1, (S). 

'jSri ) .Deb Roy, Sr 	9 . . . 	. 	. . . ADVOCATE FOR TH 
RSPONI)ENT(S). 

TI 

TH 
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Hq:t'v SLE MR JUSTICE D.N.CHODHURYD VICE CHAIRMAN. 

HtBLE 

hher Reporters of local papers may be allowed to see 
h! judgment ? 

0 :e referred to the Reporter or not ? 

hethe -  their Lordships wish to see the fair copy of the 
ument ? 

heLhe:r the judgment is to be circulated to the other 
en6hes 7 

•0O 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Applicationg No. 334 of 2002. 

Date of Order : This the 9th Day of May, 2003. 

The Hon bje Mr Justice 

Sri Golak Chandr8 Swain, 

Sri prasarit (umar Pattanaik, 

Sri. Jayanta Kumar Das, 

Sri Saroj Kumar Swain, 

Sri G.D.Chinara, 

Sri. l3alaram Sarnal, 

Sri Devendra Kurnar Narida, 

8 • Sri Geevarghese Daniel, 

Sri Binód Bihari Patra, 

Sri Bijeridra Prasad Singh, 

Srhi K.K. Sadanandan, 

Sri Chitta Ranjan Das, 

Sri Jayanta Saikia, 

Sri. prafulj. l3huiyan, 

• Sri Mintu Baruah, 

Sri Abhijeet Phukan, 

Sri Indreswar Saharia, 

Sri Mahadev I'Zalita, 

Sri Nirmalendu Das 

All the applicants are working under 
Aviation Research Centre, Doomdooma, 
I)jst. Tinsuki.a, Assajn. 

By Advocate Sri. B.C.Das. 
- Versus - 

Union of India, 
represented by the Cabinet Secretary, 
Department of Cabinet Affairs, 
Bikaner House, Shahjahan Road, 
New Delhi. 

Director Gnera1 of Security, 
Block - V (East) R.K.Puram, 
New Delhi-66. 

Director, Aviation Research Centre, 
Block - V (East) R.K.purarn, 
NW Delhi, 

Deputy Director, 
Aviation Research Centre, 
Doomdooma (Assam). 

Assistant Director (Admn) 
ARC, Doonidoorna. 

By Advocate Sri A.Deb Roy, Sr.c.G.S.c. 

. Applicants. 

• Respondents 

contd. .2 

eel 
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CHOWOHURY J.(v.C) 

The applicants are ninteen in numbers who are working 

as non executive personnel in the Aviation Research Centre, 

Doomdooma under respondent No.4. Some of them had joined the 

service in the centre on transfer from other places and some 

of them are direct recruit. The applicants have common cause 

of action and prayed for common relief and therefore leave 

was granted to pursue the case by the applicants by a single 

application in conformity with the Central Administrative 

Tribunal (Procedure) Rules 1987. 

2. 	The issue is that of entitlement of Ration Allowance 

by these applicants a4ev on the basis of the Notification 

declaring Doomdooma as a 13 category station. In fact these 

applicants are also sanctioned with ration allowance from 

1.4.2001. The respondents as a matter of fact are paying 

ration allowance to these applicants also with effect from 

1 .4 .2001. However, they are not been paid the ration allowance 

from the date of their joining at ARC, Doomdooma till 31 .3 .2001 

since like order were already passed allowing ration allowance 

threcannot be any justification for not giving these 

applicants also the ration allowance at the rate applicable 

to them with effect from the date of their joining till 

31.3.2001. The respondents are accordingly directed to take 

necessary Steps for paying the ration allowance to these 

applicants. The respondents are theréforêy directed to clear 

the arrear ration allowance with effect from the date of 

joining of the applicants till 31.3.2001 within three months 

from the date of receipt copy of this order. 

The app licatiori is allowed. There shall, however, 

be no order as to costs. 

I ' 	 ( ID • N .CH C1DH UR Y ) 

. 	 'VICE CHAIRMAN  
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• 	 ADMINISTRATIVE TRIBUNAL6UWAHTI BENCH 

GULJAHATI 

Shri Golak Chandra Swain & Others 

-vS- 

Union of India and Others 

: 1 Memorandum of Appeal 

 letter dated 6-12-87 	- I LA 

 Order dated 14-6-96 	* II 
passed in O..A.No.245/95 

 0t'der dated 1673-98 passed- III 0 
in S.L.P.(Civj1)N.172j6/97 

5, Order dated 16-6-98 	- IV 

6. Order dated 17-7-98 	- V 
passed in O.A.89/96. 

7. Order dtd.29-9-2000 	- 	- VI 3Q-3 
passed in O.A.No.120/200 

 Memorandum dt.30-1-2001 	- VIIv) 

 Order dt.30-1--2000 	- VIII Lf 

 Letter dt 	23-802 	- IX 	• 

ii. Vakalatnama 

C- 	Filed by 

SGA\ t1 

Advocate 

13 
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IN THE CENTRAL ADMINISTRA1IVE TRIBUNAL ;GLJWAHATI BENCH 

GUWAHATI 	 Vl 

An application U/s19 of the Administrative Tribunal 	
L 

Act i85) 

Shri (3olak ChandraSwain, 

S/cLate muralidhar Swain, Desi-

nation : Radio Mistry Aviation 

Research Centre, P0.- Doom I)ooma, 

Dist - Tinsukia (Assam) 

Shri Prasant Kumar Pattanaik, 

S/o 	LateKailash Chandra Patta- 

naik, Designation 	L. D. C.Avia- 

tion Research Centre, 	P.O.Doom 

Dooma, Diet. Tinsukia (Assam) 

Shri Jayanta Kumar Das, S/os 

Laxmidhar 	Das, 	DesiQnation 

Lab Attendant Aviation 	Research 

Centre, P.O.- Doom Dooma, Dist 

Tinstkia (4ssam) 

Shri Saroj Kumar St.ain, 

S/o,Late Bichitrananda Swain, 

DisiQnation 	V 	Labs 	Attendant 

Aviation Research Centre , PO-

Doom Dooma , DistTinsukia (Ass 



5). Shri G. D Chinara, 

Sb. Late Sadhu Chinara , Designa- 

tion L. D. C. viation Research 

Centre P.O. - Doom Dooma, Dist. 

Tinsukia (ssam) 

Shri Balaram Samal, 

S/a.Late Krushna Chandra Samal 

Diesignation : Fire Supervisor 

vjation Research Centre, P.O.- 

Doom Dooma, Dist. Tinsukja 

(Assam). 

Shri Devertdra Kumar Nancla 

Sb. Shri Jaladhar Nanda, 

Designation r Radio Technicaian, 

Aviation Research Centre, 

P. 0. - Doom Dooma, 

Dist. Tinsukia (1ssam). 

Shri Geevarghese Daniel 

S/c,. Shri Y. Daniel 1  

Designation : Senior Observer 

Aviation Research Centre 

P.O. - Doom Docma, 

Dist. Tinsukia Assarn). 
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Shri Biriod Bihari Patra 

S/ok Late Panchanana Patro 

Fire Supervisor, Aviation Research 

Centre , Doom Dooma, Dist. 

Tinsukia (Assam). 

Shri Biiendra Prasad Singh 

S/o.Shri Damodar Prasad Sinqh, 

Fire Supervisor, Aviation Research 

Centre, 	P.O. 	Doom 	Dooma, 

D.ist.,Tinsukja (Assam). 

Shri K..K., Sadanandan 

Communication Asstt.., Sb. Late 

Kun ju Ni lai 	, 

Shri Chitta Ranjan Das, 

S I Ci - I, Sbo.Late K.L.Das. 
11 C ) 

Jayanta Saikia 

Fire Operator, S/o.B.K.Sajkja 

ARC, Fire Service, Doom Dooma 

Prafuil Bhuiyan, 

Fire Operator, Sbo.T. C. Bhuiyan 

ARC, Fire Service, Doom Dooma. 

4 
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Mintu Baruah 

Fire Operator, S/oB.DBarUah 

ARC, Fire Service Doom Dodma 

Abhijeet Phukan, 

Fire Operator, S/oD..CPhukan, 

ARC, F/S Doom: Dooma 

indresiar Saharia 	- 

Fire Operatior, S/o.Shri 	Bipin 

Saharia, ARC, F/S. Doom Dooma 

Mahadev Kalita 

Fire 	Operator, 	S/o.Sir 	Kanak 

- 

	 Kalita Fire Service Doom Dooma 

.1 
	 19) Nirrnalendu Das, Age -50 PA., 

ARC, Doom Dooma S/o.. Shri Niranjan 

Das (AU the applicant are non-

executive personnel serving in 

various capacities, as indicated 

above, in Aviation Research centre 

(A>R:::-c>), Doomdooma in the dis-

trict of Tinsukia, Assam ). 

.App1icarits 
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A 

VS 

I. 	Union' of 	India 

(Represented 	by 	the 	cabinet 

Secretary,' 	Department of 	Cabinet 

Affairs q 	Bikaner House, 	Shahjahan 

Road, New Delhi) 

2 	D'irector General 	of 	Security', 

Block 	- V 	(.East)R.g.purarn, 	New 

Delhi 	-. 11066. 

Lirector, 	Aviation 	Research 

Centre, 	Block 	- V 	(East) 	R.K. 

- Puram, New Delhi. 

Deputy Director 

Aviation Research Centre 

Doom dooma 	(Assam) 

Assistant Director 	(Admn) 

ARC, Doom Dooma 

.. . 

Respondents. 

1.. 

tiQci_i_nd_I 

(1) 	Illegal and arbitrary action of the 	authori—, 

ties ' 	in 	not allowing 'the applicants to 	draw 	arrear 

ration allowance with effect from their respective 

C. 

I .  I 
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IN 

date of joining at Aviation Fesearch Centre C A.R.C. 

in short), Doomdooma only. 

(ii) 	Order 	No.Estt/DDN/CAT/99-III-10013 	dated 

23-8-202 issued by the Respondent No.5,whereby the 

claim of the applicants for ration allowance from 

their date of joininc at ARC has been turned down and 

Ration Allowance to non-executive Staff are adminssi-

ble w.e.f.lst April , 201. 

 

The applicants declare that the 	subject 

matter of the order acianst which they want redressal 

is within the jurisdiction of the Tribunal. 

m2.±titEL..1 

The applicants further declare that 	the 

application is within AGhe limitation prescribed under 

Sec21 of the Administrativ.e Tribunal Act, 1985. 

 

(i) 	That the applicants are working as non- 

e<ecutive personnel in the Aviation Research Cent 



iAF 

Doomdooma under the Administrative Control of the 

Repondent No.4. Some of the applicants had joined the 

Service in the Aviation Research Centre, Doomdooma 

'(in short A.R.C..)on transfer from other places and 

some of them are directly recruited and posted. All 

'the applicants have Common Cause of action and common 

relief and as such they have common interest in the 

matter.. This application is, therefore, filed by them 

jointly as provided in Rule 4(5) (a) of the CAT 

(Procedure) Rules, 1987. 

• 	
(ii) 	That the Aviation Research Centre is one of 

the wings of the Directorate General of Security. The 

Directorate -General of Security was set up by the 

Covernment of India, in 1962 under the administrative 

Control of the Cabinet Secretariat for some specific 

purposes. Th:is Department is a multi-role and multi-

disciplinary Organisation comprising four agencies, 

namelyh, Special Service Bureau (SSB in short),Avia-

tion Research Centre (ARC in short), Special Frontier 

Force (S..F.F.jn short) and Chief Inspectorate of 

Armanents (C.1.O..A. in short).. 

(iii) 	That, 	the 	Government 	vide 	letter 

flO127011/4/86-EA,'ji(A) dated 6-12-87 7  conveyed the 

sanction of the president to the grant of additional 

I. 	 - 
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concessionS mentioned therein to the various catego-

ries staff of 14RC except those on deputation from 

• 	Indian Air Forces According to the aforesaid sanction, 

4  ration allowance was one of such allowance admissible 

• upto the rank of field officer and below in category B 

areas of ARC at the ratae admissible in BSF in peace 

areas the Competent, authority of ARC classified 

• 	 Doomdthoma as category B Station with effect from 22-2- 

94; 

A copy of the letter dated 6-12-87 

is annexed herewith as Annexure-I 

(iv) 	In pursuance to Presidents sanction for ,  

granting some concessions as mentioned above, the 

staffs of'the A.R.C. were benefitted but the conces-

sions in ration allowance was given only to the Execu-

tive Staff of the A.R.C.Doomdooma and not to the non-

executive staffs The non-executive staff requested the 

authorities concerned to grant ration allowance but 

this was declined by the authorities 

• (v) 	-. That, being aggrieved by the illegal and 

arbitrary action of the authority, some non-exEcutive 

staff of ARC filed an application before the Honbl'e 

Tribunal which was numbered as OAncL245/95. The 

contentions of the applicants herein were that • ration 
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allowance was denied to them because of wrong inter-

pretation of the order dated 6-12-1957 by which 

payment of additional concessions were granted. The 

respondents contended that the concession of ration 

allowance had been extended to the employees of junior 

executive only upto the rank of Field Officer an the 

analogy of the Junior Executive Staff of R7 AU and 

the applicants who did not fll in this category could 

not get the benefit of ration allowance.. Further they 

contended that since there was no equation of posts in 

respect of ration allowance., this allowance coluld not 

be granted to the applicants.. However, the Honble 

Tribunal on perusal of records and hearing the parties 

allowed the applications on 14-6-96 and held that by 

letter dated 6-12--87 dditional Concessions were 

granted to the varioius categories of the Staff of 

ARC. and the ration allowance was addmissible to the 

Staff of ARC by placing a limit upto the rank of F 0 

and below.. The equation of posts in respoect . of 

ration allowance was not a pre-condirtion for granting 

of the same like the house rent allowance and hence 

the applicants were entitled to get the benefit of 

ration allowance w..e..f. the due date 22-2-94. 

• Copy of the order dated 14-6-96 is 

annexed herewith as Annexure-Il.. 
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(vi) 	That, against the aforesaid order dated 14-6- 

96, the Respondent authorities, filed a Special Leave 

Petition in the Hon'ble Supreme Court and the same was 

numbered as S.L.P. (Civil) No.1706/97. The Hon'ble 

Supreme Court, by order dated 16-3-98 dismissed the 

S.L.P..(Civil) No.1706/97 and directed that the order 

be pounctually observed and carried into execution by 

all concerned. 

Copoy of the order dated 16-3-98 

is annexed herewith as Anne<ure-

III. 

(vii) 	That , in pursuance to the said order dated 

14-6-96 passed in O.A.No245/95 by the central Admin-

istrative Tribunal, Guwahati Bench, the Cabinet 

Secretariate vide their letter no.27011/4/86-EA-11-

1483 dated 16-6--98 conveyed the sanction for the 

grant of ration allowance to the applicants in the 

aforesaid case as well as others •(ota1 167 personnel) 

at the rate specified in the letter dated 18-12--87 so 

thng as they continue to be posted in the specified 

ar under nOn-promoted above the specified rank. 

Copy of the said order dated 16-6- 

98 is annexed herewith and marked 

as Annexure-IV. 

(vii,i) 	That, after the disposal of O...No.245/95 and 

granting Of ration allowance to the applicants there- 

Gjc 5° 
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I in, the, other two non-executive staff of ARC, FRy, 

Numaligarh, 6olahat being deprived of ration allow-

ance, filed an application before this Hon ble Tribun-

al and the same was registered as O.A.No.89/96. They 

contented that their case was squarely covered by the 

decision of 245/95 of this Tribunal The Honb1e 

Tribunal, by order dated 17-7-98 disposed of the 

application by directing the respondent to pay the 

ration allowance w.ef. 22-2-94 along with arrears 

within a period of 3 moiths from the date of receipt 

of this orders Again in the year, 202 some of the 

non-executive Staff of ARC, Doomdooma, who are 64 in, 

number moved before the Honble Tribunal by filing an 

I  application being OA0No120/20 on the same ground 

and the Honbie Tribunal held that since this case was 

squarely. covered by the earlier decisions of the 

Tribunal, the respondent authorities are directed to 

pay the ration allowance to the applicants at the rate 

applicable wef. 22-2-94 or from the date of the  

Joining at Deemdooma and the arrear amount shal1 be 

paid within 3 months 

S 	
Copies of the orders dated 17-7- 

98 in O.A.No89/96 and 29-9-2000 

in O.A. N120/200 	is annexed 

• • . 	 herewith as Annexure -V and VI 

repect-ive 	. 	 •. 	.. 
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(ix) 	That, as stated herein above, the Govt. 

extended the benefit of ration allowance to 167 per-

sonnels.of ARC,Doomdooma by letter dated 16-6-98. But 

as the applicants joined Doomdooma after that date, 

they are not covere3d by the aforesaid letter and as 

such deprived of the benefit of ration allowance.The 

• 	benefit of ration allowance was extended thoseperson- 

heis as well as the appliants who subsequently ap- 

roached the I-lon'ble Tribunal in OA.No89/96 and 

bA.NO4 120/2 	Being aggrieved , some of the appli- 

cants filed representations before the teputy Dir-ec-

tor, tRC(Respondent No.4) for grant of Rational allow-

ánce from their respective dates of joining at Doom-

dooma as they are similar situated persons like the 

Lplicants 	in 	O.A.No.245/95 1 	O.A•.No.89/96 	and 

D..Io.112ø/2øø..The respondent no4 by his menorandum 

dated 30-1-2001 infdrmed that as per the existing 

Govt.orders non-executive Staff are not eligible for 

payment of ration Allowance. However, the benefit of 

the judgment of C.A.T. ih allowed only to the peti-

tioners and the same is not automatically extended to 

he non-petitioners. 

• • Memorandum dated 3-1-2001 	is 

annexed herewith as. nnexure-VII 

series.. 	 S 



13 

That 	subsequentlY the cabinet Sectariat, 

by his letter dated 30-1-2001, conveyed the sanction 

of the president to the e<tension of the ration 

'money allowance at the specified rates to the non-

executive personnel, Aviation Research Centre (Direct-

brate General of Security) posted at 'B'and 'C sta- 

• 	 tions. It was also informed that the said sanction of 

'ation alloi,ance will be admissible only prospective 

• 	 ly based on the review undetaken foir the purpose. 

A copy of the order dated 

2001 is annexed herewith as Annex-

ure -VIII. 

• 	 (xi) 	That, as per the sanction of the president 

inçjranting ration allowance, the applicants are draw-

ing ration-allotaiange frQmthe month of April, 2001. 

Being aggrieved they filed represntatiofl before the 

Respondent no.4 for granting of their • arrear ration 

allowance. Thereafter, in respoonse to the applicants' 

representation the Respondent No.5 by his letter 

• No.ESTT/DDM/CAT/9911110013 dated 23rd August,2002 

infoirmed that as per the Cabinet Secretariat Order, 

Rataion Allowances to Non-Executive Staff are admissi-

ble w.e.f. 1-4-2001 and which was paid accordingly. 

A copy of the said letter. dt. 

23-8-2002 is annexed herewi 

- 

4' 



.c. c• 

That , the applicants state in the above 

stated circumstances, they have no other alternative 

remedyh but to approach this Hon'ble Tribunal Seeking 

redress of their grievances through this application. 

That the applicants begs to states that they 

are similarly situated like the applicants in 

O.No.24/95 and O.No.120/2000 and as such they are 

also entitled to receive ration allowance from the 

date of their joining in ARC, Doomdooma. Further they 

beg to state that their case for grant of ration 

allowance is squarely covered by the order of this 

Hon ble Tribunal dated 14-6-96 passed in 

O.Na,345/95. and dated 29-9-2000 in O.A.No.120/2000. 

That the applicants begs to state that fol- 

lowing the dismissal of the S.L.P. (Civil) NO.1706/97 

dated 16-3-98 by the Honble Supreme Court, the order 

dated 14-6-96 passed by this Hon'ble Tribunal in 

.O..f.No.245/95 attained finality and binding on all 

concerned. Hence the present applicants are automati-

cally in position to receive Ration allowance from the 

iate of their joining in ARC at Doomdoo 
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(xv) 	That the applicants have become highl.y ag- 

grieved as they are illeqally and arbitrarily deprived 

of their arrear payment of Ration allowance and as. 

such they are approaching this Honble Tribunal on the 

following amongst other grounds 

I  5 

For that, the action of the Respondent au-

thority in depriving the benefit of ration .ailouian•ce 

to the applicants from their respective date of join-

ing 	in ARC, Doomdooma is illegal, 	arbitrary and 

discriminatory and as such this is a fit case where 

this Hon'ble Tribunal may invoke its jurisdiction 

vested in it for.  . granting relie1 

. 	For that., the very assertion of the Honble 

Tribunal in OA.No245/95 is to grant ration allowance 

to the non-executive staff of AR.C., Doomdooma and 

the present applicanrts are automatically entitled to 

ge.t the benefit of the same and as such the action of 

the authorities •in nolt allowing the benefit from 

their respective date of joining is bad in l.aw.  

For 	that, following the 	di.smissal 	of 

SLP.(Ci.vil) No1706/97 dated 16-3-98, the S"-4- -  - 
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dated 14-6-96 passed in O.A. No.245/95 attined final- 

ity and uniformly applicable to all concerned and as 

such the action of authorities ought to be in the 

liQht of the aforesaid aspects 

For that the authorities are legally required, 

to extend the benefit of Ration allowance suo moth to 

the ap1icants w.e..f.their respective dates of their 

joiining at 	ARC, Doomdooma in terms of the order,  

dated 124-6-96 passed in O.A.nO.245 /95although they 

were not parties in that case and as such the attion 

of the respondent authorities in not granting of the 

same is arbitrary. 

For that, since the present applicants are 

similarly situated like the then applicants in 

8.A.NO.245/95, it would have been fair and just for 

the respondent authorities to grant the benefit of 

Ration Allowancae suo moto to the applicants who have 

joined subsequent to the filing of the OA.No,245/95 

and as such the action of authoirities in depriving 

of the same is bad in law. 

• 	(VI): 	For that, similarly situated non-executive 

staff of the ARC had been granted Ration allowance 

from their respective date of joining 1 the applicants 
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are also entitled to get the benefit of the same and 

since the 	respondent authorities are denying the 

ame,it would amount to vioilation of the provisions 

of Art. 14 and 16 of the constitution of India and as 

such the action of the authorities is bad in law. 

• (VII) 	For taht, in view of the fact that present 

case is squarely covered by the order passed in 

O.A.No.245 of .1995, O.A. No.89t96 AND 

O.,A.No;120/2001 by this Hanble Tribunal and as sucP 

the applicants are entitled to get the Ration Allow-

ance w.e.f. their resp:ecti.ve dates of joining at ARC, 

Doomdooma. 

For that, the respondent authorities acted 

arbitrarily in harassing the applicants to approach 

this Hon'gble Tribunal causing multiplicity of litiga-

tions and as such the action of the respondent author-

ities in 	denying the ration allowance from their 

respective date of joining is to be truck down. 

For 	that, in anyh view of the matter , 

respondent authorities ought to extend the benefit of 

ration allowance to the applicants from their date of 

joining. 



6 	iiIb i_E _L 

The matter has been taken up with the author-

ities pointing out that the applicants are also enti-

tied to the Ration allowance with effect from their 

respective date of joininq as has been granted to 

other non-executive staff of the unit who were appli-

cants in O..No.245/95 and O.A. No.120/2000 but their 

prayer was turned down by the respondent authorities 

 

The applicants further decaire that 	they 

have not previouslyh filed any application, writ 

petition or suit regarding the matter in respect of 

which this application has been made before any court 

or any other Bench of this Tribunal nor any such 

aplication., writ petition or suit pending 

 

In the premises, it is therefore, prayed that 

your lo.rdships would be pleased to admit this'applica-

tion, call for the entire records of the case, ask the 

respondents to show cause as to why the 	aPP.iant 
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should not be granted the benefit of arrear Ration 

Allowance with effect froim their respective date of 

joining ARC, Doomdooma .: ':' as has been grant-

ed to others who are simlarly situated in ARC,Doom-

dooma as per order dated 14-6-96 passed in 

O.A.No.245/95 and order dated 29-9-200 passed in 

O.;A,N.120/2001 and after perusing the causes shown,if 

any and hearinq the parties, direct that, in view of 

the attending facts and circumstances of the case, the 

applicants be granted .arrear ratioinallowance as 

admissible with effect from their rspectiv.e date of 

joining at ARC, Doomdooma on transfer as has been 

granted to the applicants of O.A.o.245/95 

O.A,No,120/2000 who are similarly situated with the 

applicants and/or pass any other order or orders as 

your iordships may deem fit and proper. 

And fr this act :f kindness:, the applicants, 

as in duty bound, shall ever pray.. 

£at 

	

	nt r_if 

No. 

in the event of application being sent by 

registered post, it may be stated whether the appli-

cants desire to have oral hearing at the admission 
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stage  and if so, he shall attach a self addressed post 

card or inland letter, at which intimationregarding 

the date of hearing could besent to him. 

Not applicable. 

1.P.O. No. 

Date 	:. 

Issued by : Guwahati Post Office 

4)• Payable At Guwahati. 

12. .Li_Q1E1ui 

As stated in the Index 

-j - 
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I, Shri Golak Chandra SIIJain, Son of Late 

• tiuralidhar Siain,aged about 53 years, at present 

serving a Radio frlistry in Aviation Research Centre, 

Doorndooma, do hereby verify that I am one of the 

I  applicants in the accmpanying application and the 

contents af.paragraphs Nos..i to 4 and 6 to 12 are true 

to my, personal knowledge and those in paragraphs 5 

is on legal advice and that I have not suppressed 

any materials facts, I being one of the applicants and 

has been autharised by other applicants to sign this 

verification on their behalf also 

Date 

P 1 ace 	 09dcLLA1 

Signature of the applican. 

\ 	 •. 	 • • 	 _____________ 
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ANNEXURE-I 

No.A.27011/4/86_EA_II (A) 

Govt. of India, 

Cabinet Secretariat 
• 	 Bjçr House (Annexe) 

Shajijahan Road, 

New Delhi, Dtd. the 6th Dec, 1987. 

• 	 hj R. Swarninathan, 

Director 	(ARC) 

Directorate General of Security, 

Cabinet Secretariat 

New Lklii. 

• 	 : Grant of Concessions to the staff 

of ARC 

5 ir, 

In continuation to this Cabinet Secretariat's 

letter No. A.49011/8/86..DI_I (b) dated 10th t4ay, 1 986  

on the subject mentioned above I am directed to convey 

the sanction of the President to the grant of additional 

conessioris mentioned in the Ajiexure to this letter to 

the - various categories of the staff of ARC except those 

on deputation from Indian Air force. 

this will take effect from 1st August,  1987. 

this issues with the concurrence of the Ministry 

of inance vide their U.0. No.S-.1428/SC-87 dtd. 10.8.87. 

read with UO No.1151/Director (F/S)/81 dated 2nd 

Dec. 1987. 

\\ 

cr 
( 

Yours faithfully, 

(R.K. Gangar' 

Dy. Secretary. 
Attested by 

Advocate 	
Contd..... 

5. 

Al 	J 
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- 	 nc10 Annexure_ 

• 	 opy to :- 

Sjir i J. Subrnanian Director of 0(F) 
Cabinet Sectt. 

hri G. B. Mathur, 
• 	 Dy. Director Accounts, Cabinet Secretariat, 

• 	 New Llhi. 

hri K. K. Math 
• 	 'Dy. Director of Accounts (sW) office 

of the DACS, New tlhi with reference 
to.g his notás recorded on the file. 

	

4J File No.A.49011/8/96...DQ_I. 	 • 

• 	 • 	

I 	 Sd/- 
• 

Dy. Secretary, 



OD 

Axure to the Cabjt 5ecretarjat letter 
No A.27011/4/86-EA.II dtd. 18.12.1987. 

Sl,No. Nature of the Extent of the 'oncess ion 	granted 	 Remarks 
concession. 

- S - - - - - a ---------- - ----- a 

1 2 
____________________________________________ 

3 	 4 

1. Ration Allowance Ration Allowance upto rank of FO and 
below 	at the following 	rates 
Location 	 sates 

Category 	B 	As  admissible from time to time 
in the 	BSF in peace 	areas. 

Category C 	As admissible from time to time 
in BSF in operational areas. 

2. Security 	allowqnce s Security 	allowance at the following rates to the 
to Ministerial following 	category of the staff working in 	'rop  secret 

• Secretarial and Branches subject ot a maximum of 15% in 	aeh gr ade 
Accounts 	cadre. Designation 	 Amount 

L.D.C. 	 Rs. 20/- pm. - 	 - 

- 	 - 	

• Steno 	Gr.III/tJDC 	 . 30/- pm. 
Steno Gr.II/*sstt. 	 Ps. 50/- pm. 
S0/FS/Sr.P.A. 	 Rs.100/- pm. 
Asstt. Director 	 .200/- pm. 
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. Date ofOrderj8 th Th 	e ldthbay ofsJ'une, 199 
4 	4 

/ 
Thn'ble $hri. Oot#Sang1yine,iienb1r(h) 

Hon'blshrj .C*\rerma,Mr(J)4 

JL 

LO 	LT 	
( fr 

Sri Bishnu'pr 	Sai)da 
Sanitary Znspector, 	 - 	- 
Aviationfleasearch Centre, 

L 	 1 4 	 ,,'JI4'AoC)a 
 4 	

I 	
I 	 I Sri 	 1 

Radio Mistri, '- 

• 	
ADOfltdoc*na,. • 	 . . . Applicanta. 

II 	

p 

By Advocate S/Shrj. O.KBhattacharjya 
with O.N.Das. 	 . 

- vPrEyjj s - 	 I  

1a un1or of India 
represented by Cabinet Secretary, 
JJapartrnent Cabinet Affairs, 
New Delhi. 

2. Direcort 	neral of 	curity Block 

	

A 	V(Ea*it), R.K.Puram, 
De11ij.110066. 

Director, Aviation Research Centre, 
i'*Ji1 BloCk-V(Et), R.K,Purwn. I / ; Now Delhi * 

Deputy Djretor, 
Aviation Research Cet-e, 	 - 
D000ina. 	

0 	 • Respondents, 

1' 	 p rnnd rzrdzg, 	 4 

By Advocate Shrj 
• 	 - 	 • 

1 	
•oORDERk. 	- 

MEM BER  
I 	

4 

The applicants' are employees of 'the 'Aviation Research 

Centre, Docxndooma' (ARCfot-short), App1icant.o.j is a 

Sanitary Inspector apost which is equivalent.toLput. 

Field Officer and 10 below Field Officer. The applicant 

No.2 is a Radio Mistri. The post of Mistri falls under the 

category of Senior Field Assitat. This is also below 

Field Officer. The competent authority of RC has classified 

	

contd. 	2.... 
I 

1) 
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MneXU IV t this 

- 	 - 

EI ( 	
ted 61219 conv 	

the sancti0fl o the 

t the grant o addlti01 
conce35b0 menti0 

i thenn 	
thereto o the v 	

teg0ni of the 

st 	of ARC eePt those on ôeta0fl 
from the indian 

Mr orCe 	
c°9 to the nere RatiOfl 

lloWae at 

the Late 
ad8Sib in the BSF in peace ac3 is afljssible 

upt the rank of F.O and below in ateg0 B 
aaS of 

The applictS had requested the 
80rjtje5 coern to 

al)i thern the RatiOn 
iafl 

but this was declifl by 

the authOtltl4 
Hence 

this ig1n Applicatton nder 

Sect IOn 19 of 
mi8ttl 

pribunai 	1985• 

3 	
Mr. GeKeStt 	rya learn COUfl 	for the 

aLpiicars bitt that the applicants are entit1 to 

the Ration 11oware with eUect fr 22,2.199 This 1low 

nCe was denied to thern because of wrong interPtati0fl 

he O;raert 
6l2,1987 by whiCh pat0f 

: 	11afl waS 
saflCti0fle 	

Relyifl9 on the 	
itt 	statent 

I 
&1i 	

5bitt that the appl1C85 haVe 

ad the claim on a wrong otion that Goverflflt had eqUat 

vaViOUB 
non_ex utiV pO5tS 

with differe exeCUt 	
cadres I 

.1 for all conCeS0 	
The fact howeVer reath that te 

atiofl of poetS vide order No.11016/66 D0I dated 

2O.101986 (n 	
c-Ill) j for the pUrP°' of Houfe Rent 

Allowance only 	
rther the coflC0° 

ci RatiOfl1an 

has been extended to the empiqYces f jn! 

eCU 

cadre only upto  the rank of field 
0ficer on the analogY 

of the juniOr 
ExOeUti 

SLaU' of R & w and the app1iC 

who do 	fall in 	
0teg0ry caflflO 

get the benefit Of 

Rati° Alloa 

	
Mi. G.K,8ttr 	

8  Itte that 

Iii 



No. 199/91 of this 3ench 

4. 	lie have perused the records and heard the cRk 

counsel of the parties in this .A. Letter No.A-49011/8/ 

86-Do.1(B) dated 10.5.1986 shows that the President is 

pleased to sanction 8(eight) concessions to the various 

categories of Staff of ARC. On-c of the cnOSSIOfl5 is 

House Rent Allowance and it has been stated that House 

Rent Allowance adiniscible to the Executive Cadre will be 

admissible to the personnel of other cadres also of corres- 

levels .Consequently equation of posts was ordered 

the order 14o.A..11016/6/86-*D01 dated 28.10.1986 exclusive- 
• 

for the purpose of payment of House Rent Allowance. 

this order the appiicantwth, entitled to drW House 

rent allowance. Under letter NO.1.27011/4/86E11(A) 

dated 6.12.1987 Additional Concessions were granted and 

one of thorn was Ration Allowance to the various catecjorie5 

of the staff of ARC. The claim of the respondents is that 

since there is no equation of posts in respeCt of Ration 

'11oWanCe this allowance cannot be granted to the applicants 

who 	are on-0xCutiVC otff. We are not jmpressed by 

such stand of the respondents. UnLXin the case of qrantin 

House Rent Allowance for the purpose of granting Ration 

• Allowance such equation of posts is not required by the 

] 	
autharis.tng letters. Thi position is clear from the 

this ground taken by the respondents is not tenaw i5 

inthe cane of Intelligence Bureau the Ration Al1oanCe 

was.alloWod to the non-eecut1Ve staff asoan hen the 

)..lowanCe was stopped to be paid applications were sulritted 

before the Central Adininistrative Thibunal and the payment of 

Ration Mlc,warice was restored. In this connection he has 

referred to the orders in the O.A. of 163 of 199. and 



of 	andbolowatthcc,ulow- 
ing ratesz- 

'4 

Location 	 Rates 

(l)Categoryn 	As admissible from 
stations 	time to time in the 

Border ,  Security Force 
in peace area8. 

' 

(Bfllouse Rent 	'Housent Allow.. . 	 Separate ord- 
Allowance 	•,' once facilities admisjb1e L,  ers will be 

to the Executive Cadre will 	issued about 
'.be adinissible/tothe perso- 	corresponding 

nnelof other cadres also 	levels. 
......... " of corresponding 'lels 

'1 	 1 	 . 	. . . 	' 	,j 

The responderits,carinotbring in what is not there or what is 

'not 1ntended to be there by the letter No.A t 27011/4/86-EA-II(A) 

-_..'dated6.12.1987 as indicatedabove. 'This'letter simply clear1 
- 

/ 	"atatec that the allowance\is .' admissible to the various cate-. 

	

" 	ó -1ea of thestaff of ARC'by'placing'a limit upto the rank 

	

' 	 and be low.1n  O.A.163/9lHand O.A417"of.this ,Bench 

- 41the strength' of the recoirunendations of ' the sa.me'orie ?  man 

mnUttee referred to in th1sOA.' Ration Allowance was paid 

to the non-executive staff of - the IntellIgence Bureau but 

the payment was 'stopped in l. 	This TrIbunal in the order 

datk 17.12.1993(towhich'oneof us was party) after discu- 

" esion and relying on the order dated27.9.93 of the Central 

Administrative Tribunal, Chandlgarh Hench, Circuit at Jammu 

in O.A.NO.381/JK/92 had held that Ration Allowance was admi-

ssible'to th\applicants in those two O.As. The facts in 

those two O.Aa\and of the present O.A. insofar as they relate 

- 	 C 
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: 	
• cj 

C) 	 • 	' 	1zJ 

• \ 	 *1 

The applicqtloni.s allowed. No order as to costs. 

sd/_ 

(IC (1 13 ER (A ) 

5d/. 

(1EP18[R( 

xM't 

• 

	

t 	 ' 	 ' 4AN 't..  
•. 	 q._4. 	 ..• 	:1 	 .,,' -'1:'.v. 	-. .;' 	•..,: 

•'f 	
- 	 . 

3. to Ratio 11owanceand House enAllowanco are alost _sv 
	 / 	 - 	 , 	 ? 

identical. Thecondjtlone in those,twoO.Asisjn respect' 
r 

of i-Ration Allowance thatthe personnel:posted in category- •'-, 	.. 	i-. 	 - 

E locations willbe.entjtled to Rationl1owance at non-

gualiiying area rate for F3SF • For house : rent allowance It 
Is stipulated that House rent allowance would be applicable 

• 	

-•-. 	 ••--•: 	 •- 	
•L1•• 	

- • 7 . 	 • 	.•,- 

to all other cadres of the lB under the same terms applicable 

to the executive cadres of corresponding levels. In view  of 

the facts mentioned above we hold that Ration Allowance 

in admissible to the applicants in this O.A. The respondents 

are directed-to pay Ration Allowance to the applicante at 

the rate applicable to them with effect from the due date 

22.2.1994. The arrear amount shall be paid within 31.10.1996. 

c7U 	QJ? 

I Sect i1in QJ/1c•r (Judicia) 
ContrI AdmInitrflv Trlbt 

ICiOh C,iIw.'4UtI 

CI) 



ANNEXURE - III 

IN THE SUPREME COURT OF INDIA 

CRIMINAL/CIVIL APPELLATE JURISDICTION 

248256 

PETITION FOR SPECIAL LEAVE TO APPEAL (CIVIL) No.1706 OF 97 

(Ftition under Article 136 of the constitution of India 

for special leave to appeal from the Judgement and order 

dated 14th June, 1996 of tI's Central Administrative 

Tribunal, Gauhati Bench of Gauhati in original Application 

no.245 of 1995). 

WITH 

INTERLOCUTORY APPLICATION N0.20 

(Application for stay after nottde). 

Union of India & Ors. 	 ... Ftitioners. 

- Versus - 
- -- . 	1, 	- 	- - 	 - 	 - - 	 - 

i-ri pisnnu 1-rasaa atkta and 'rs. 	.... Respondents 

(FOR FULL CAUSE TITLE PLEASE SEE SCHEDULE (A.' 

ATTACHED HEREEWITH ) 

16th AMRCH, 1998 

CORAM: 

)U 	,ç\ 

/W 

HON'BLE MR. JUSTICE S.C. AGARWAL 
• 	

HON'BLE MR. JUSTICE S. SAGHIR ARWAD- 

HONIBTE MR.JUSTICE H. SRINIVASAN 

For the petitioners : Mr. V.V.Vaje, Senthor Advocate 

• 	 (M/s.Rnjt homes and P.Parmeswaran 
• 	 Advocates with him). 

I 

For the respondent Nos. I to 87. 

89-142, 144-170 	:. Mr. P. K. Misra, Advocate 

Cond. 
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or Respondent Nos. 88 and 143 : Mr.C.S.Srinivasa Roo, 

Advocate. 

THE PETITION FOR SPECIAL LEAVE TO APPEAL AND 

THE APPLICATION FOR STAY above mentioned being called 

on for bearing before this Court on the 16th day of 

March, 1998 UPON hearing counsel for the appearing 

• Va Eppearing parties here in THIS COURT DOTH OFDER 

that pe t it n for spec ial leave to Appe a]. above - 

mentioned be and is hereby dismissed and consequently this 

court's order dated 21st January t  1997 made in Interlocuto, 

• Application No.2 above-mentioned granting ex-parte 

stay be and is hereby vacated. 

AND THIS COURT 00TH FURTHER ORR th at th is 

order be punctually observed and carried into execution 

by all concerned. 

WITNESS the Hon'ble Shri Madan Mohan punchhi, 

Chief Just ice of India at the 5upreme Ccurt, New Delhi. 

dated this, the 16th day of "arch, 1998. 

Sd/- 

(R.N. LAKHANPAL) 

DERJTY REGISTRAR. 
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ANNEXTJBE -IV 

GOVERNMENT OF INDIA 

.... 	 SECRETARIAT 

(EA.II SECTION) 

No.A- 7011/ / 66-EA,II-1483 New Delhi the 
16 Jun 1998 

ORDER 

Subject : 	of Raotaion Allowance to the 

applicants of O.A.  No.245/95 in CAT 'uwah ti 

Implementation of Judgeme nt thereof. 

2 0 	Sact ion of tIE prese ident is accorded for the 

grant of ration allowance to Shri B,p.  Sajkja and otlE rs 

(total 167 personnel) in accordance with CAT, 0uwahati 

Bench order dated 14-6-1996 issued on OA H .245/95 w.e.f. 

22.2.1994. 

The ration allowance will be paid at the rate 

specified by this Sectt.order N0.A-27011/4/86-EA.II(A) 

dated 18-12-1987 to 5hni Bp, Saikia and others (total 

167 personnel) so long at they continue to be posted 

in the specified area as indicated in this Sectt. 

order No. 27011/4/86_EA.II(A) dated 18-12-1987 and 

they are not promoted above the rank as specified in 

said order. 

he expendituie involved will be met from the 

funds placed at the disposal of irector of Accounts, 

Ceb.Sectt. New Delhi. 

Ar 	. 

• 	5. 	his issues with the concurrence of the inte- 

gratedinance Unit v ide the ir U.0 .  No. 228/Dy.  Secy. 
F(5)/98 dated 

Sd/.. Illegible • 	
(UMEsH KALRA) 

DEPUTY SECRETARY (sR) 

Director, ABC, New Delhi 

(Please insure that payment should he made before 
aist Jun, 1998) Ly  Secy. Ftharce  (s), Cab,Sectt. New  Delhi 
Director of Accounts, Cab. Sectt. , New De1I 
Uuard  't1e 

\ 
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ANNEXURE - V 

IN THE CENTRAL AIINISTRATIVE TRIBU1IAL GUWAH ATI BENCH 

Original Application No.89 of 1996 

Dated of decision : £his the 17th day of July, 1990 

he Hon'ble Mr. Justice D.N. Baruah, Vice -Chairman 

I • Shri Rjen Rajkhowa, 
Pharmacist, Aviatiot Research Centre, 

F.R.U., Numaligarh, •Golaghat. 

z 

5}w 1. Atul handr a Baru ah, 

L/A Aviation Research Centre, 
Numaligarh, Golagliat. 	•••••• Applicants 

• 	 BAdvocate 1 r. G,K  Phat iacharyya and 

• 	 Mr. G.  N. Das 

-Versus- 
1. The Union of India , represented by the 

Cabinet Secretary, 
.tpartment of Cabirt Affairs 

New Delhi. 

20 he Director General of Security Block- V(East) 

New Delhi. 

Ahe Director, Aviation Research centre, 
Block - V (East). 
New 1lhi. 

The Lputy Director, 
Aviation Research Centre, 
Doomdooma. 	

.... Respondents 
Advocate Mr.A.K.houdhury, Addi. C.GPS.C. 

j 	
I, 



ORDER 

BARiJAHJ..(v.C. 

The applicants have filed this present appli-

cation seeking certain directions by this Tribunal 

to the respondents. 

2 • 	At, the relevant time the applicants were working 

in the Aviation esearch Unit, Numaligarh. t his Aviation 

Research Centre is a department of the Government of 

India directly under the Cabirt Secretaryi.at . 
1

he 

Grievance of both t1 	applicants are same. 

3. 	he applicants state that like them there are 

othe r s jim ilarly s ituated employees, as me nt ione d in 

Annexure.. I. who are also entitled to the benefits . 

4 - 	y Annexure III letter dated 28-10-1986 the 

Deputy 3ecre tary (SR), Government of India, informed the 

Direct*, Aviation Rearch Centre that House Rent 

AllcMice as admissible to the executive cadres will be 

admissible to the personnel of other cadres as of the 

corresponding levels. According to the applicants they 

are personnels of other cadres of corresponding leels. 

hereafter, Ration allowance was also given as per An xure  

- IV letter dated 6-12-1987 issued by the Deputy 

3ecretary, Goverrmien.t of India, to the Director, Aviation 

Rease arch Centre, New Delhi. 0 the basis of Annexure..IV 

letter the applicabtb and other similarly situ ated 

persons are entitled to ration allowance which was, 

however, denied to them. Hence the present Q'plicat ion. 

- 	 Contd.. 

0 
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- - - 

• 	 We have heard 'ar. G.K. Bhattacharyya, learned 

counsel for the applicants and Mr. A.  K. houdhury, 

learned Addi. C.G.S.C. Mr. Bhattacharyya submits 

that the present case is squarely covered by this 

• 	T'ibunal's order dated 14-6-1996 passed in original 

application No..245 of 1995. he learned counsel furber 

sübm its that against the said judgment the respondents 

( un that case) approached the Apex Court by riling 

Special Leave Petition No.106/97 which was dismissed by thb 

Apex Court by orde 'r dated 16-3-1998. Mr. A.K.Ch  udhury also 

confirms the same. 

5 . 1 	On hear ing the learned counsel for the parties 

and following te dcis ion of this Tribunal passed in 

O.A. No.245 of 1995,1 dispose of this application with 

direction to the .respondents.to pay ration a liowance with 

errect from 22.2.1994 and the arrears must be p aid as 

early as possible' , at any rate within a period of three 

months from th e date of rece ipt of this order. 

6. 	The application in accordingly disposed or.. 

No order as to costs. 

Sd/.. Vice Cha irinan 

Certified tohe true copy 

5d I- 
10/8/ 78 
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ANNEXURE - Vj 
FORM NO. 4 

( 5ec Rule 42) 

In the Central Administrative Tribunal 

GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 120/2000 ' 

Applicatn4 s ) Sri Niranjan Samalaciors 

Respondents) W.... 	of India and °rs. 

Advocate for App 1 ic ants : Mr • • K. 	ttacharyya 

Mr. G. N. Das 

Advocate for Respondents : Mr. B.  Ôhoudhury 

29.9.2000 Present : Honlblé Mr. Juc-tice D.N. Choudhury, 
V ice -'hairman 

It has been stated at the bar that this case is 

squarely covered by the judgementandorder passed by this 

Tribunal in O.A. 245/95 disposed of * on 14-7-96, O.A.89/96 

disposed of on 17.7.98 etc. 

The applicants, who are 64 in number, moved this 

Tr ibunal by this Lpplicat ion praying for a direction to the 

re sponde nt $ to allow them Rat ion Allowance as adm iss ib le, 

The applicants are all non-executive personnel of A.R.C. 

Doomdooma under the administrative control of Deputy Director, 

Aviation Research Centre, Do.omdoma, the Respondent N.4. The 

applicants joined the Doomdocma A.R.C. On transfer from t 

other plaes. he applicants have a common grievance and 

inte rest and, therefore, leave sought kr by the applicant 

for allowing them to' file a single application in terms of 

Rule 4(5)(a) of the Central Administrative Tribunal (Procedure) 

u]s. 1987 is allowed. 

Contd.,,. 



As per the notification, Ration Allowance is 

extended to the 'B' Category statt ion. Doomdooma is 

declared as 'B' category station with effect from 

order 01.  the Tribunal. 

Since this case is squarely covered by the 

decisions of the Tribunal like orders are passed and the 

respondents are directed to pay the Rat ion Al1qnce 

to the applicants at the rate applica bie to them with 

effect from 22.2.94 or from the date of their joining 

at Doom dooma which ever t is later • he arrear 

amount shall be paid within 3 (three) months from 

today. 

Application stands disposed of. 

Sd/.. 

VICE CHAIRMAN 

Certified to be true copy 

Sd!- Illegible 

25/10/2000 

'• 
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NE5i1/OD/T/9LiIi 
• 	 (Jff'1ct, of tho Dy.Dirctor(h) 

Aviztion Ro8c3rch 	rftrr 
Gvrnrnnt of India 

Di3t, Tin&ukia (Assn) 

Dated thø, 	•, ) 

Pray for sinction o' Ratin A11ruince 

With 	rnc to hi3 applicati*in datcd 11.12001 
Shri G.C. 	 adio 11itry i fnfvrmeV that as per 
the existing Gcvt. crd€rs nin xcctin stff are not 
e.Liyible For psynmnt of Rfitiort 14110wno 	Tile brn&'it 
if the judqrnent f ciu is allowed arly to the put1ti4fl 
and the sAma is not atomaticd1y extended to Lhi 
rn—petitinrs. In view of this his requt for 3rarft 
of Rtin A11oane cannot bek acced to iunr the  
Cxitiflg circurnstinc3. 

( N.K. 
1k S S I SI PN I Di CY R ( ) 

Shri GC. Sw5.n 
Radia 1111&try, 
1TC(iJ) 	1\UC 
Drom Dornn. 

4' 

'C 



iL hS/DDM'CA1/99I1I 
OiCJ OF TI-I 2 DY. DIRECTOR (A) 
I &ION RE,LARC1I CENILE 
(iUVLRNMLN 1 OF INIJIi\ 
110 L)OOM 1)O0MA, I1NSUKIA 
ASSAM 

[lie 	 / 	1 
r4i0RAND1IJ1\.I 	. 

With eference to lUS application dated 1 11-2OOl Shri D.K. NANDP iDJO TECHN1C.IN 
iaiormd that a per the existing Govt. ordcs onexecuive staff,  are not eligible for payment of Ration. 

Allowance. The benelit of the judgernent of CA'I' is allowed only to the petit:oncrs and the same is not 
cutonatjcoily extended to the non-petitioners, in view of this his request for i'nnt of Ration Allowance . 
cinnot be acceded to under the existing circumstances. 

(N.K. } A NIA) 	,.. 
ASSTSTAN'11ijC.ToR (A) 

• 	. 	'. 

To 

Shri I) I. Nauda, 
Racto Technician, 
/1C(AW), ARC, 
Doom Dooma. 

ç, • . 
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•i•o 

Shii Gccvarghesc Daniel, 
Senior Observer, 
ARC, Doorrt Doonia 

(N.K. S 
ASSISTANT 

I, 

i4.'. JUIDDMJ1\1799-11I 	( 
• :;:ICE OF THE DY. DIRECTOR A) 
JV1A'flON RESEARCH CENTRE 
GO VERNMENT OF INDIA 
iO DOOM DOOMA, TINSUKIA, 
A.SSAM 

r4F:MoJANI)uM 

to his upplication dated 111-2001 Shri SUM GEEVARGIffiSE DUEL, 
Ni.C' C'3 nz\rrR 	ri 0 ,, 

urig JovL oroers non-xecuuve stalt are not 
i'.yait cJ 't 	Allowance. The hcnelit of the jud3cmcnt of CA i allowed only to the 

illic snic is not automatically cxtcndcd to the non-pctitionc. In 'icw of this his request 
UoniJlowcnce caunot be acceded to under the existiiig circumstances. 



• 	 No.A.duo'l'l/2/uuuDo.11vLijj). '•.9. 
- 	Cvcriinicilt of Indlu 	. 

• - 	 . 	 C 	hinet Succ.ziri( 
U 	WIiOUSUfhfl(Xtj 	 . 

	

• 	 l., 

• SI 	ljffliwt Ro;id 
.'• 	•••" 	 ' 	 New Delhi, the 

• 	.• .,. 	 lDi 5 R 	 o\ ' \ 

SonWHI of lie Pro sidenI is tioru by uccorde d to (lie 0 )((e s toii 01 
• 	".'Y 	(tie hutton Miiuy /\ 11 ow3flCO ol the spednud roles Ao U1cjon 

CXOCUhvo pei'sonnaI Including the MlllI5t(1rIajJ2ersQnnej Of J2_c_UjI 
Srvlco' 	TAylt 	lc erlT21rc IDirec 	ole Gen&ot ol 	:1 

	

, 	Security) pos(d at (3 & C Stations on p arwitIi the poslUon prevailing'.i:11. 
In R/\VV and 	In terms of para 2(u) of the Ministry of Finance OM'1, , 
No 5Oç4W7iCdd1l,o1,0O() 

7 	po wt Ser C UwPu/AvIitionRusuarch Centre is requested to I 
• 

	

	 comply with the above orders of We Governiiieiit. The Ration AIIownco 
will coI':;equmiliy be ac1muiibio only ProSpccUvety, based on thu 

• 	•:,. 	r\'ew 't'nderlik n for Pic purpqs 0.' 11)0 revised omdcrs rcialinq to thu I • 
• 	' 	(IasiJcc:mtion 01 "Ons should Wso be i;sued simultaneously along with 

the omtdrs reia'linci ho the Ration Allowance, 	I 

No addiitenit 0ud;ehiry I;rc\'klons wilt be oçreod to on 
• 	zmccow it of libCIOIjZOljQ, L 	 . 	 •' 	

•.' 

4. 	This issues with lie Opprovi of Mimmishy of Flnoncc(Dopor Imunt of 

	

• 	• tZJ)U4'RJlurU) vidcm (lieu DO N0.S0 )i7tC dated 30.01.2301. • 	•••• 	 . 	 , 	• 	• 	 •• 

• 	 .- 	, 	•. 	 '_-- 	
- 	 -' 

• 	 . 	CI\J.N.L. [/1 	
• :" 

(Mukul CJ)(urjeo)H 
• 	 • 	 Deputy Secretary to 

(ho GoveriiImiei*j India 

Copy to:- 	• 	 • 	 • • 

	

• 	: 	• 	tJii•ectcir, SSU. . 	
• 	 1; . 

	

• 	; 	Dir;tor,, ARC. [ARC may criliclly review the jusliticnllon ond 
necessity icr lie cOmIliniued iilctromii.ahiun ol Hie slaUvIlsins 0 ,  & C  IIu 	nlmeuy hmim tionie by I 	AtA1,!IJ wider lmnthmimatloni to this CL'ciet;mnlin(]; 

3. UIructcr of ACCOUJI(S 4  Cabinet SecreUIrk)t. • 	• 

	

• 	'I. 	Uim'ectm,i (I/!.), 	 .• 	 , 	• . 

Li. 	J5:;(;I) 	 • 	• 	• 

u. 	;;c)/l.r.11. 	• 	 • 	
• 	 - 

7., (uard file, 	 • 	• 	 •• 	 • 	!, 

A 



0 
N .E 	T/Dt5M/C1T/99- 	o o (2 
Aviati.n Researth Cnt're 

Gevernment of In.i 
0/0 the Deputy Dtrctr ('1mn 
Pest 	DmDom. 	786 151 
Dist 	Tinsuj 	: 	 (ssm) 

Dated the, 	J3 M.9 2002 

M E M 0 R A fl D U H 	 , 

SUB 	PPAY FOR SANcrIONOF RATIOU ALLOWANCES 

'With reference -to his appIicatin.dited 16th 	Jki1y 2Q02, 
Shri G. C. 8ain 	Rdie 	1istry' is' inf.rrned'that. as per th 
Cabinet Secretariat Order, Rati,n A11.wariceg to Nen-Excutive 
staff are admissible' w.e,f 01st April2001 and which'was paid 
aCcrding1y.  

'( PAM CHARITRA.) 
ASSISTANT DIPECTOR (ADMN) 

ARC, DOOM D0O, 

Shri G. C Swain. 
Radi, Mitry 
ATC, Airwing 
A1, P!ci4 

- " 	
" 
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IN TRE CE}TAAL A)MINISTRTIVE TAIUNAL 

GUWAHATI BENCH :::: GUWAHATI. 

(~9 

0.?. NO. 334/2902 

Shri G.C. Swain & Others 

VS 

Uni•n of India & .thers, 

In the_matter of : 

Written Statement submitted by 

the Respndents 

The humble resp.ndents beg to submit the written 

statement as f.l1•ws 

	

10 	That with regard to paras 4.1, and 4.111 of the 

applicati.n the resp.ndents beg to .ffer no c•mments, With 

re!ar& to para -4.ii of the applicati.n, the resp.n3ents 

be! to •ffer no cmrnents, except that 5Sf and CIOA has since 

been separated from IG(S) and transferred to 1411? w.e,f, 

15.1.2$Il. 

	

• 2. 	That with regard to the statements made in para 

4.iv of the applicati.n the resp.ndents beg to state that 

as per Anne,re to Cabinet Secretariat .rder Now A27I11/ 

4/6.EA-II(A) dated 1.12.7 extended the c.ncessi.n granted 

up to the rank of Field Officer and belsw. Acc.rdin!ly 

rati•n aliswance was paid to the juni.r executive staff up 

to the rank of F.O. and bel•w. Since the ranks ( in n.n 

executive staff ) were not menti.ned in the annexure under 

reference they were not paid r.ti.n 



/ 
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3 • 	That with regard to the statements made In pam 4 .v, 

of the application the ispondento beg to state that in Annexure 

to Cabinent Secretariat Order No. A-27011/4/86-II dated 18.12.87 

it is oategorieally mentioned that concession granted to the 

rank of P.O. and below. Thus this concession lBs taken correct I 

and accordingly a SLP was filed in Supreme Court against the 

decision of C.A.T. Order. 

Thatulth regard to the statements made in pam 4.vi, 

of the application the respondents beg to state that Bat ion 

Allowance was paid to 167 officials of A.B.C. Doom Docila as 

per Cabinet Secretariat or dted 16 .06 .98. 

That with regard to the statement s made in para 4 'vii 

of the application the respondents beg to state that Ration 

Allowance was pLiJxx paid to Xl 167 officials of A .R .Cu, Doom 

Doom.a as per Cabinent Secretariat order dated 16.06.98. 

6 • 	That with regard to the statement a made In para 

4.viii of th application the respondents beg to state that 

Bation Allowance was paid to the petitioners of both the O.Aa. 

7. 	That with regard to the statements made In para 

4.ix, of the application the ' respondents beg to state that 

he applicants of O.A. 245 ( 167 in numbers ) were paid BA 

after taking Govt. sanction. It is worth mentioning here that 

in the said CA it is clearly mentioned to pay the BA to the 

applicant. Thus Deptt. has taken correct action. In similar 

case vide CA No .89/96 and 120/2000 the same action was taken 

by the Deptt. The petit loner as per the judgement are only 
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entiled for RA and non-eecutive staff who are not petitioner 

are not entitled RA. 

8 • 	That with regard to the statements made in para 4 .x 

of the application the respondents boo to state that Cabinet 

Secretariat vide their order dated 30.01,2001 has extend&. the 

sanction for payment of RA to the rion-executi'e staf including 

Ministerial personnel of SSB/ARC /pested at 9 & C station. 

90 	 That with regard to the statements made in para 4.d 

of the application the respondents beg to state that in 
Cabinet Secretariat Order dated. 30.01.2001 sanctioned ration 

allowance to the non-executive personnel including the mthsterial 

personnel posted at B & C stations with stipulation that it 

would be admissible only prospectively based on review 

undertaken for the purpose. The said order further added 

that the revised order reltinq to the classification of a 

station may be issued simultaneously alOndi with order 

relating to the ration allowance. Accordinly AC reviewed 

the classification of station as Category $31  and issued 

office order O.AC/Coerd/222/99-Vol-III-888 dt 16.8.2001 

amended to W. ARC/Coord/222/99-Vol-III1019 dt 09.10.01 

classifyirv Doom Dooma among others as Catecory B station for 

the purpose of ration allowance with other allowances 

w.e.f. 1698.2001. 

10. 	That with regard to the statements flade in para 4.xii 

of the application the respondents beg to state that the 

Ration Allowance was admissible to the officials below the 

rank of Field Officers in accordance with Cabinet Secretariat 

Order. The ration allowance to non-executive officials below 

the rank of Field Officer could not be paid prior to issue 

of Cabinet Secretariat Order 30,01.200110 Due to the fact 

stated in para - 9. However, the staff members who move to 

the Court for grant of iation Allowance were paid the same 

an the directions received from 
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the respective Court. 

11 • 	That with regard to the statements made in para 

4.xiii of the application the respondents beg to state that 

in O.A. No. 245/95 it is categorically mentioned for payment 

of Ration Allowance to the applicants of 0 .A • As such the 

point raised as raised in the case is not covered hence, 

Ration Allowance was not paid from the date of their joining. 

12 • 	That with regard to. the statement s made in para 

4 .xiv of the application the respondents beg to state that 

same as In pam 4 .xiii above. 

13. 	 That with regard to the statements made in para 

4.xv of the application the respondentsV beg to state that 

the Ration Allowance has been paid to the staff in accordance 

with the orders of Cabinet Secretariat and instructions 

received from Court from time to time. 

140 	 That with regard to the statements made in para 

5.1, of the application the respondents beg to state that the 

Ration Allowance was granting to the Junior Executive staff, 

petitioners only on the basis of Govt(OAT orders on the 

subject. Act ion taken was neither illegal nor arbitrary. 

15. 	 That with regard to the statements made in para 

5.11, of the application the respondents beg to state that 

Jeame as in pam 4.xiii above. 
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16 • 	 That with regard to the statements made in pa 

5.II, of the vplication the respondents beg to state that 

in order dated 14 .06 .96 passed in 0 .A • No. 245/95 it was 

categorically mentioned that the Ration Allowance Is admissible 

to the applicants in this 0 .A • Hence, the payment of Ration 

Allowance was restricted toJ the concerned as per m 

directions of the C .A .T. 

17 	 That with regard to the statements made in 

para 5.IV and 5.V, of the application the respondents beg 

to state that ame as in para III above. 

That with regard to the statements made in 

para 5.VI, of the application, the respondents beg to state 

that the contention of the applicant is not correct • The 

iation Allowance is paid in aocor dance with the Cabinet 

Secretariat and directives of CAT received from time to time. 

The department has not violated the provisions of Article 

14 & 16 of the Constitution of India. 

That with regard to the statement s made in 

paras 5.VII, 5.VIII and 5.IX, of the application, the 

respondents beg to state that the apPlicart s of OA 245/1995, 

0 .A 89/96 and 0 .A • 120/2000 were paid Ration A l].owance from 

the date of their posting to ARC, Doom Dooma on the directions 

of respective Courts. This case is not covered under the 

above OAs heree, Ration Allowance paid in accordance with 

Cabinet Secretariat orders on the subject issued vide dated 

30.01 .2001. 

Verification........ 
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. IC A T I_O_N_ 

presently 

oring as 7• 	being duly 

d competent to sign this verification, do hereby 

olemn1y affirm and state that the statements made in para 

are true to my 1Qiowledge 

and belief and those made in pam 	 being 

tter of records, are true to my information derived therefrom 

the rest are my humble submission before this Hon'ble 

ibunal. I have not suppressed any material fact. 

And I sign this verification on this 	tb day 

December, 2002, 

Declaran-t. 

Ccntr 

flO1T1? 


